_gmg__p_.gvxmxsfram IVE TRIBUNAL, JABALEUR BENCH,
CIRCUIT CAMP AT BILASPUR
Qriginal Application No. 738 of 2004

Bilaspur, this the 9th day of September, 2004

Hon*ble Mr. M.P. Singh, Vice Chairman
Hon'ble Mr. Madan MohRn, Judicial Member

P,H, Madaliar

S/0 lAte Shri P.Munnaswamy

Mudaliar Aged about 66 years,

Retired Sr. Clerk, Under

Chief Engineer(Construction)

S.E.C.Rly, Bilaspur.

Residing at 14/700, sesh Colony,

Vinoba Nagar, Bilaspur

Tehsil and District s Bilaspur(CG) APPL ICANT

(By Advocate~ Shri B.P. Rao)
VERSUS

1. Union of India,
Through The Secretary,
Ministry of Railways,
Rail Bhawan, New Delhi.

The General Manager, ‘
South East Central Railway, - ~
Bilaspur zZone, G.M. Office, .

PO s Bilaspur

Tehsil and District ; Bilaspur(CG)

The Chief Personal Officer,
South East Central Railway,
Bilaspur Zone 3 Bilaspur '
Tehsil and District s Bilaspur(CG)

- The Asst, Personal Officer(Project),
South East Central Railway,

Bilaspur Division, Bilaspur

Tehsil and District 3 Bilaspur(CG)

5. The FA & CAO(Pension)
South Eest Central Railway,
Bilaspur Division, Bilaspur
Tehsil and District: Bilasp.lr(CG) RESPONDENTS

QR DE R _(GRAL)

/ S A 3 “.:‘.v'M.P. Singh, Vice Chirman -

( . _ \

| Y, By £iling this Oh, the applicant hAs sought & direction
\ . :

{\ e o dispose of representations dated 20.4.2002 & 26.8.2003

%\V/ (Annexure-A<5, collectively),

2. The brief facts of the case are that the applicant

O : .
wes retired from service on 31.01.1996. Full retiral dues

have not béen paid to him. According to = m@&"{m 3



-t

$5 2 33
his calculation,an amount of Rs. 30,187.00 a5 D.C.R.G. and
21,872.00 as ledve salary which are payable to him, have not
been paid by the respondents. In this connection he has submitted
representations dated 20.4.02 and 26.8.2003 (&nnexufe-k-s) which

have not béen decided by the respondents.

i

3. Heard the learned counsel for the applicant,

4. The learned counsel for the applicant states that the
applicant will feel satisfie‘d if we direct the respondents to
consider and decide his aforesaid representations by passing a

detailed, spedaking and reasoned order.

5 In the facts and circumstances of the case, w;é
direct the respondents to consider and decide the aforesaié.
representationsof the applicant dated 20.4.2002 and 26 .8.2003
(Annexure-A=-5) by passihg 2 detailed, spedking and reasoneid
order. within a period of 3 months from the date of receipt?i of
copy of this order and commhicate £he same to the applicant.
The applicant is diredted to send @ copy of this order as well
as a copy of the O within 15 deys from the date of receipt of

copy of this order.

The O\ stands disposed of with the aforesaid

(M.P. Singh

6.

directions at the admission stege itself.

(Mdgan Mofan)

Judicial Member Vice Chairman
SKM
Wi:bm "? 'ﬁ/"é:ﬁ ............ . .......... berieer: ,fg &""-:;lnm
f;\f .":"‘:‘r V . . o ., -+ 2k " -’_Tm
B ey B e
?\a?ﬂ[r vi*-ﬁ‘;—{b..)\.‘.., - )

c(“r(fff?’
&W



